
O IN THE CENTRAL AOniMISTRATIUE TRI

PRINCIPAL BENCHp NEU OELHU

Qoji, NOo711/1994o

Neu Oelhip dated this the 24th o€ August® 1994®

SHii 3«P» 3HARP1A® MEPIBER (3)

SHRI P®To THIRUVENG'AOAPl® PIEPIBER (fl)

Or® Rahafaal Rara®
s/o Shri Oukhloo Ram®
Aged about 53 years®
Fyo 31-Bo DoOoA, Flats (F1®I.Go)®
Rajourl Garden®
New Delhio •»«> Applica.jt®

By Advocates Shri BoBo Raval®

! y/ersua

f

1) Union of India through
The Secretary®
OepartBjent of Agriculture
Research and Education; and

The Director General®
Indian Council of Agricultural Research®
Krishi Bhavan®
New Delhi®

^ 2) Dr® A®L® Choudhary®
Chairman®
Agriculture Scientists Recruitment Board®
Pusa®
Neu Delhi'^ll0012®

3) The Director®
Indian Agricultural Research Institute vIARI)
Pusa®

es. fjjgy Dalhi-110012o .o. Res pendants

By Advocate: Shri AoK® Slkri®

ORDER (Oral)

PIR. 3.P® SHARPIA® P1EPI8ER (3)

The grievance of the applicant is that ASR8 publi

an advertisement No®1 for selection for the post of Deputy

Director General (Crop Science').® Interview for tho said

post was held according to statutory recruitment rules m

16th Plarch 1994®
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V 2o The applicant filed this application in April 1994
t

making certain averments and stating number of groyj^ds that

the selection by the Board on 16«3ol994 stands eltiatedo

In viey of these grounds taken by him after quashiog that

eelectionp fresh selection be held under the aegis of UFSEo

Motice uas issued to the respondentso They contested this

application by filing the reply® In the reply ths poratiieQ

contenticm made by t he applicant has been denied® ProliQi"'

nary objection that the applicant has not exhausted the

departmental remedy of making representation® When tho
\

application was filed, by the order dated 8o4®1994, an

interim order uas passed, that if the result has been

declared, that will be subject to t he final order that Day

be passed on the prayer for interim relief after hearing

the parties®

3® The case, on various sitting of this Bench, was

listed for hearing for admission and interim relief® Since

there was consensus between the parties counsel and that

the interim relief will also involve consideration of

certain points on merits, it uas decided to disposo of thD

whole applications at the admission stage itselfo This

application has, therefore, come up for hearing finailyu

4® Ue have heard the learned counsel for the applicant

for an hour and the learned cotoisel for the respondents tSf

a certain extent® At the conclusion, during the course oP

arguments, the learned coonsel for t he applicant pot fouth

certain queries regarding the Flemo given by the applicant

before the Selection Board on 16th flarch 1994 stating thai

he may not be interviewed in the same andsimllar manner a$.

other candidates called for the post® It appearo that

Plemo of 16th flarch 1994 was not disposed of by tho SalSctiCn
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Board than and thereo However^ the learned counaal for

the respondent rightly pointed out that he cannot Isa sure

at this stage what transpired before the Selection Board

while considering the said fleoio dated l6<»3»1994o The rs3u3.t3

of the interview was declared and one person Or® Siddiqua

has been appointed on the posto

5<, The applicant has also moved a regarding hio

not being called for interview for the post of 3oint Diirsetoi?9

in pursuance of the advertieeroent Woo5/93o In

of Ooint Director is not subject in the original applic;

WOo711/949 which was only confined to the selection for the

post of DOG (Crop)o

Ue are not touching the merits of rival contentions

in this caseo But we dispose of this application W0o711/94

a3 wall as PIA Wo«2180/94 on the express consent given bf tli®

counsels of the parties at the 8ar» Both the counsel roe«M

consensus and in view of the fact that there are concesolOno

on each sidsp ue accept the same in the form of directioh

in the original application. The consents given by the

learned counsels of both the parties shail bind the parties

alsoo It shall not be open to the party to disown the
by

statement given their counselo

7o Another PIA No,1853/94 has been filed. This M also'

by virtue of the order# ue are passingp has become infructuoys^

RA No,1741/94 also refers to the same relief# which have

already appeared in OA No,711/94, This PlA is also reduadant

and stands disposed of in the following order.

8, RA No,21 so/94# though concerns the post of loint

Dieector (Research)# which has beenfiled by Dr, Punjabi

Singh, The learned coansel forthe applicant Shri 8,89 Ravel

with the active instructions from the applicant himself#
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before the Bench# stated that he is not pressing his ciai®

for this post and is not challenging the appointment to tho

post of Dto Punjabi Singh#

9, The original application and PIA 2180/94 are# there

fore# disposed of in the following directions

1) The Board of Interview of ASRB presided by Dr#

A,L, Choudhary# .at the convenience of members of

the Selection Board# shall call the applicant

Dr# Rahabal Ram for interview for the post of DOG

(Crop Science) on any working day as expeditiously

as possible within 3 months# The result of the

said post has already been declared and one Or#

Siddique has been appointed to the post# By the

interim order dated 8,4#1994# it was directed that

any appointment made would be subject to the outdcad

of the OA# Since the applicant has to be intsrvie^^sdp

the appoinesroent of Or. Siddique shall be governed

finally by the result in the applicant's case by

the Board# In case the applicant is graded higher

than Or# Siddique# then he shall be considered fot

appointment in preference to Or# Siddique# Or#

Siddique in the meantlR^^ shall continue in the

post on the same terms and conditidna# till the

result is declared and his continuance shall be

subject to final selection by the Board as said
'' \

above#

2) Though the issue of Joint Director is not in

original application# but# since both the parties

have consented that the applicant shall also be

called forthe interview for the post of Joint

Director (Extension) for which as stated by the
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applicant before us that no selection has yet been

madBoand only in the event if no selection forth©

post has been made and no person has been ^iwon
appointment in terms of that selectionp respondents

will also call the applicant alongwith the other

eligible persons to consider for selection according

to recruitment rules# The direction with regard

to appointment of Ooint Dieector (Extension) has
baen given only on the statement of the counsel

for the applicant that in this selection no person

was found suitable and no appointment wao Dads#

The application is, therefore, disposed of

accordingly# No order as to cost#
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